In the Central Administrative Tribunal
Calcutta Bench

OA No.136l of 1997
Present : Hon'ble Mr. D. Purkayastha, Judiciel Member

Anjumonasra Begum
-VS -4

Department of Post

For the Applicant ¢ Md, R Islam, Advocate

For the Respondents: Ms. B, Ray, Advocate

Heard on :’12;5-99 Date of Judgement : 12-5~99

ORDER = ’

Heard Ld. Advocates of both the parties.,:

2, Id., Advocate Ms. Ray on behaif of thé:reSpondehts prays for
time to.file reply. But it is found that the applicant applied for
compassionate appoinfment on-accoﬁnt of death behér\husband_who died
in harness on 20,4.1996, It is alleged by the applicant that as per
scheme, she is entitled to be appointed én compéssionate ground. Ld,
- Advocate Ms. Ray on behalf of the’reSpondents Submifs that though the
respondents did not file any feply to the CA; yet there is a letter of
instruction of the d?paftment issued to her which shbus that the .
present applicant épflied for her appointment in.anyfreSponsible post |
on compassionate ground in relaxation of normal rules of the recruit-
ﬁent and the applicant :also applied for 6ther sérv{ce benefifs of
her decessed husbénd. But Ms. Ray further submits that since the
applicant couid not be traced as pef address maintained by the office,
:thereby the applicant could not be asked to appear in the department |
‘ for consideration of her appointment on compassionate ground. It is
found fhat a letter hés been posted to her addréss and that has been

returned to the/office without service, Whatever mey be the case, I

/




-find that the reSpondents:did not reject_her.case finally and there

is a scope of consideration till date, So, her case can be considered
wmth cther candidgates who will be called for interview on the date

fixed, In e case of SCC I8S 662 (Sushema Gosain - VS - Union of India)

-the Hpon'ble Appex Court opines that in all claims for appointment on

compassionate grounds,'there should not be any delay in appointment.
The purposé of providing appointﬁent on compassionate ground isAfo
mitigate the hardsﬁip due to death of the bread earner in the family,
Such appolntment should therefore, be providec 1mmed1ately to redeem

the family in distress. In view of the circumstances, I find that

it would be a fit case to direct the respondents to consider the case

of the applicant treating this epplication as representation and to

- pass reasoned/speaking order within two months from the date of

communication of this order, Appliéant is also directed to qontact
the concerned authority of the department accordingly. If the decision
comes in favour of the applicant, she may.bé considered for appointment
on cdmpassionate ground, if vacancy is availsble, With this obserVa-”

tion, application is allowed,

o
( D, Purkayastha )
Member (J)
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